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IN THE CENTRAL ADMDN IS TRATIVE TR ISUNAL
AT HYDERABAD

R.ANo, A2 mﬁ,}‘/

O.A.N0,52/93

Date
BETWEEN
The Railway Board,

rep, by its Chairman,
Rail Bhavan, New Delhi,

1.

The General Menager,
o,C.Ely., Secunderabad,

The Divisional kailway Manager,
S.C.Rly,, Guntakal,
Anantanur Dist,

The wr, Divl, Mechanical Engineer (Loco),
5,C.kly., Gunta:izl, #nantapur Dist,

AND

P.R.Pacmanabhan

Counsel for the Applicants

Counsel for the Respondents

HON'BLIE SHRI R,RANGARAJAN : MEMBER (ADMi,)

HON'!BIE SHEI 3.5, JAI PARAMES AR

-
.

MESBER (JU

X Oral order &s per Hon'ble Shri R.Kamyarajan,

Heard Mr,N.k.Devraj, learned cunsel for

in the R,A, and Smt, Sarac_ia for Mr,P.Krishna Re

counsel for the respondents in the E A,

2.
Review Petition is not available as the files i

Irevision petition of the applicant was disposed

N
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e ————— T

This RA is filed stating that the orders
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HYDERAS 2D BENCH

of Crder: 14.,8,97

Applicants/ Respondents,
Respondent /Apnlicant,

Mr.N.R.Devraj - .

Mr,P.Krishna Reddy

L. )

Mermber (AMmn,) X

the applicants

ddy, learned

|

passed in the
n which the

of could not be
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traced in the office of the respondents, Hence the RA is filed

tor reviewing the order intF%e OA, It is alsp stated in the RA
m\r‘\h\:‘ b{ .\ Lu‘""
that the copy of the #k is available but the copy of the disposal

1s not traceable, Hence the learned cunsel for the appnlicant

-~ M‘H‘n\, -
in the RA now submits that the revieﬁAWill now be disposed of by
the General Manager on duty on “ate and the applicant,if so
desires mey challenge that order passed now in the revision
petition,
3. The leamed counsel for the applicant submits that she

QPPa-rL'\A\"&*j Eaf‘-lQ_ =
has no objection for the above but she reguests anjadcitional

7 Pediver. -

review petitionkye be- £iled now so that the revie@(can be corsidered
o

comprehensively considering all the points,

4, In view of the avbove the following direction is given :-
The applicant if so advised is permitted to file a

- comprehensive review petition in additicn to the review peti£ion
already submitted, However along with his copy Of thgiﬁ;view
petitioﬁ,his original petition should@ also be enclosed while
forwarding review petition to the present General Manager, If
such a comprehensive review petition is received within one month
from the date of receipt of a Cooy Oof this order the same should
be dismwsed of within two months from the date Of receipt of
revision petition, The applicant is at liberty to challenge
the orders to be passed én'the comprehensive review petition

in accordance with the law as directed in O.A( judgement

SFo-Which was passed on 7.2.97.

54 The R.A,. 1s disposed of as above, No costs,
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I THE CENTRAL ADMIN IS THRATIVE TRISUNAL : HYDERAS 2D BENCH

AT HYDERABAD ;

ReANo, A2 0D | .

0.A.N0,52/93 Date of Order: 14,8,97

BETWEEN 2

1, The Railway Board, |
rep. by its Chairman, |
Rail Bhavan, New Delhi, |
|

2. The General Manager,
w.Cuhly,., Secunderabad,

3, The Divisional Railway Manager, :
S.C.Rly,, Guntakal, :
Anantaour Dist, J

|

4, The wr, Divl, Mechznical Enginser (Loco), L .
5.C.k1ly,, Guntaiel, &#nantapur Dist, .s ﬁppli:antS/ Pespondents,
1
AND (
|
P.k.Pac¢manabhan ' .o %espondent/ﬁpplicant.
- - . .
. l .
Counsel for the Applicants .o *I.N.R.Devraj'.
i ,
Counsel for the Respondents : ee Mr,P.Krishna FReddy )
| k!
COnAM:

HON®BLE SHRI K,,RANGARAJAN : MEMBER (ADMY,) J

HOK B IE SHE I 3.9, JAI PARAIELSHIAR : MEMBEE (JUD‘&...)
|

|

X Oral order as ver Hon'ble Shri R,Rargarajen, Menber (Mmn.) X

|

Heard Mr,N.rn.levraj, learned cunsel for the apnlicants

in the R.A, and Smt, Sarada for Mr,P.Krishna Reddy, learned

|

counsel for the respondents in the E.A, |
|
2. This KA is filed stating that the orderé passed in the

Review. Petition is not available as the files in which the

revision petition of the applicant was disposed of could not be

P
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traced in the office of the respondents. Hermce the RA is filed
for reviewing the order in the OA, It is also stated in the RA
N vacns h(o‘;'\lw-—-
that the copy of the Bk is available but the copy of the éisposal
is not traceable, Hence the learned qunsel for the applicant
-~ P‘_}‘Hm_.a

in the RA now submits that the rev:.ew/\tull novw be disposed of by
the General Manager on duty on date and the apnlicant ,if so
desires, may challenge that order passed now in the revision
petition.
3. The learmned counsel for the applicant submits that she

Ojapovk'um.dj hf"-& & <
has no objection for the above but she recuests anyadoitional

“ Pebter -

review petition Raid be-ﬁ%eé now so that the rev:.ew/ can be corn sidered

comprehensively considering all the points,

4, In view of the above the following direction is given:-
The applicant if so advised is permitted to file a
comprenensive review petition in addition to the review petj:tion

already submitted, However along with his copy of thr:l'fl‘tévzl.e'w
petition his original petition 8houlé@ also be enclosed while
forwarding review petition to the present General Manager, If
suwh a comprehensive review petition is received within one month
from the date of receipt of a copy of this order the same should
be disposed of within two months from the date of receipt of
revision petition, The applicant is at liberty to challenge

the orders to be passed on the comprehensive review petiﬁion

in accordance with the law as directed in 0.A. judgement

},-which vas pasSsed on 7.2.%97.

7 5. The R.h, is disposed of as above, No costs,
} .
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IN THE CENTRAL ADMINI> TRATIVE T ISUNAL : HYDERAB AD BENCH

AT HYDERABAD

R.AMNO, AR i)

0.A.N0o,52/93 Date ;:’f Order: 14,8,97

BETWEEN : |
1, The Railway Board,

rep. by its Chairman,

Rail Bhavan, New Delhi,

2+ The General Manager,
o,CL.R1ly., Secunderabad,

3, The Divisional keilway Manager,
S.C.Rly,, Guntakal, :
Anantapur Dist,

4, The wr, Divl, Mechanical Ergineer (loco),

5,C.kly,, Guntakal, Anantepur Dist, .s Appnlicants/ Respondents,
AND
P.k.Pacdmanabhan ' .+ Bespondent /Applicant,
i
Counsel for the Applicants .o Mr.N.li.Devreij
Counsel for the Eespondents es Mr,P.Krishna Reddy

COnAiz 4

HON'BiE 5SHRI R.RANGARAJAN : MEMBER - (ADMN,)

HOR'BIE SHRI 3.5, JAI PARAMESHIAR : MESBER (JUYL,)

— —— s e e

X Oral order as ver Hon'ble Shri R,kangarajen, Member (&mn,) X

Heard Mr,N.F.Devraj, learned cunsel for ¢
. |

he appnlicants

in the R,A, and Smt, Sarada for Mr,P.Krishna Reddy, learned

counsel for the respondents in the E.A.

2. This RA is filed stating that the orders
Review Petition is not available as the files in

revision petition of the applicant was @isposed
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traced in the office of the respondents, Hemce the RA is filed
for reviewing the order ian?e OA, It is also stated in the RA
My hell Vo
that the copy of the Bh is available but the copy of the disposal
15 not traceable, Hence the learned cunsel for the applicant
~ MH}“_J

in the RA now submits that the revieﬁAWill novw be disposed of by
the General Manager on duty on zate and the applicant,if so
desires may challenge that order passed now in the revision
petition.
3. The learned counsel for the applicant submits that She

opporbuncry bo il on -
has no objection for the above but she recuests anjadcitional

7 Fesivom -

review petition R be- f£4ded now so that the reviewAcan be corsidered

comprehensively considering all the points,

4, In view of the avove the following direction is given:-
The applicent if so advised is permitﬁed to file a
comprehensive review petition in addition to the review peti;.ion

already submitted, Hovever along with his copy of thg,:;;view
petition his original petition 8houl@ also be enclosed while
forwarding review petition to the present General Manager, If
such a comprehensive review petition is received within one month
from the date of receipt of a copy ©f this order the same should
be disposed of within two months from the date of receint of
revision petition. The applicant is at liberty to challence

the orders to be passed on the comprehensive review petition

in accordance with the law as directed in 0,A; ° judgement

g,.lwhich vias passed on 7.2.97,

S. The R.,h. is disposed of as above., No costs, )
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BETWEEN 3

1, The Railway Board,

rep, by its Chairman,
‘Rail Bhavan, New Delhi,

The General Manager,
S.CL.H1y., Secunderabad,

The Divisional Railway Manager,
S.C.Rly.’ Gllntakal'
Fnantaour Dist,

The or, Divl, Mechanical Engineer (Loco),
2,C.k1ly,, Guntaiial, Anantapur Dist,

P.R.Pacdmanabhan

Counsel for the Applicants

Counsel for the Respondents

HON'BLE “HRI K,RANGARAJAN : MEMBER (ADMV,)

HON'BIE GSHRI 3.5, JAI PARAMESHIAR : MEIBER

— e . -

X Oral order as ver Hon'ble Shri R.Kanjarajan,

Heard Mr,N,R.Devraj,
in the R.A, and Smt, Sarada

counsel for the respondents in the E.X.

2,
Review Petition is hot available as the files

revision petition of the apolicant was dispose
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traced in the office of the respondents, Herce the RA is filed
for reviewing the order in Lt{_le OA, It is also stated in the RA

m\:ﬂ-‘\-‘: b’( '\ —hv"" '
that the copy of the ¥k, is available but the copy of the disposal .
is not traceable, Hence the learned cunsel for the applicant

~ MHh_a
in the RA now submits that the review/\will novw be disposed of by
the General Manasger on duty on Zate and the applicant,if so
desires may challenge that order passed now in the revision
netition,
3. The learmed counsSel for the applicant submits that she
opparbursyy e Sl o -
has no objection for the above but she recguests anjadéitional
. 7 Rulivere v

review petition ¢ ke. £43=3 now so that the reviechan be considered

comorehensively considering all the points.,

4, In view of the above the following direction is given :-
The applicent if so advised is permitted to file a
comprehensive review petition in addition to the review petiéion

already submitted, However aj.ong with his copy of th-eJTr."—;vie&-!
petition his original petition shoulé also be enclosed while
forwarding review petition to the present General Manager, If
such a comprehensive reviev petition is Ieceived within one month
from the date of receipt of a cooy of this order the same should
be disposed of within two months from the date of receipt of
revision petition. The applicant is at liberty to challenge

the orders to be passed on the comprehensive review petition

in accordance Wwith the law as directed in O.A. judgement

},‘which vas pasSsed on 7.2.97.

5. The R,A4. is disposed of as above., No costs,
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IN THE CENTRAL ADMINI» TRATIVE TRISUNAL : HYDEKA3 AD BENCH

AT HYDERABAD

R.hdo, A2 i)

0.A.N0,52/93

1,

4.

BETWEEN

The Railway Board,
rep, by its Chairman,
Rail Bhavan, New Lelhi,

The General Minager,
2,CL.Rly., Secunderabad,

The Divisional Reilway Menager,
5.C,Rly,, Guntakal,
Anantapur Dist,

The sr, Divl, Mechaniceal Ergineer (Loco),

2,C.kly,, Gunta:al, &nantapur Dist,

AL

P.k.Pacmanabhan

Counsel for the Applicants

Counsel for the Fespondents

A

Dete of Orders 14.8,97

«s Applicants/ Respondents,
.. Respondent/Apolicant,

e. M W R.Devraj - .

.. Mr,P,Krishna Feddy

HON'BLE SHRI K,RANGARAJAN : MEMBEKR (ADMV,)

HOR'BIE SHEI 3.5, JAI PARAIESHIAR 3 MEMBER WJUiL,)

- m— e —

—

X Oral order as ver Hon'ble Shri R.Rangarajan, Menber (Z3mn,) X

in the R,A, and Smt, Sarads

counsel for the respondents

2,

Heard Mr,N.E.Devraj, learned cunsel for.the applicants

for Mr,P.Krishna Reddy, learned

in the E.LA, | -

This RA is filed stating that the orders passed in the

Review Petition is not available as the files in which the

revision petition of the applicant was disposed of could not be





